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MR. DEPUTY-SPEAKEE,: Under 
Rule 377, it is not incumbent on the 
Minister to reply. 

PROF. P. G. MAVALANKAR: 
know that. But my point is: is it not 
incumbent on the part of the Minister 
to be present in the House when it is 
raised? 

SHRI SAUGATA ROY: This is alsc 
a matter of privilege.. .. (Interrup-
tions) . 

MR. DEPUTY-SPEAKER: The Minis-
ter has been informed of it. 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Under Rule 197-I raise a 
point of order .... 

SHRI K. LAKKAPPA (Tumkur): 
Mr. Deputy Speaker, Sir . .. 

MR. DEPUTY SPEAKER: I am not 
going to call anybody but if somebody 
is on a point of order, I have to call 
him. Mr. Bosu has raised a point o! 
order and has quoted the rule and I 
have called him. 

SHRI K. LAKKAPP A: I also fed 
like raising a point of order. 

MR. DEPUTY SPEAKER: Outside 
the Parliament House you may fee l 
like anything but here you have to 
quote the rule. 

SHRI JYOTIRMOY BOSU: Rule 197 
clearly provides that a member may 
with the previous permission of lhe 
Speaker call the attention of the Minis· 
ter .... 

MR. DEPUTY SPEAKER: You call 
give a notice. 

SHRI JYOTIRMOY BOSU: It has 
been given. If you, in your wisdom 
make an observation, that will help 
the members. 

MR. DEPUTY SPEAKER: You gi;,.·E: 
a notice. Speaker will consider it anG 
\if lhe thinks it fit, he may admit it. 
Mr. Pandeya. 

· (ii) 1U:PoRTED POWER CRISIS IN 
MADRY A PRADESH 
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SHRI JYOTIRMOY BOSU rose—

MR. DEPUTY SPEAKER: My Govin-
dan Nair.

SHRI JYOTIRMOY BOSU: AH right, 
Sir, after Mr. Govindan Nair.

MR. DEPUTY-SPEAKER: Your
name is not here.

SHRI JYOTIRMOY BOSU: I am only 
trying to waist you.

MR. DEPUTY SPBAKBR: You can 
do it tomorrow, not to-day.
i m  l b —li .

(iii) Need m  Judicial Inquiry b r o  
Firing at Aora.

SHRI M. N. GOVINDAN NAIR 
(Trivandrum): During the.last session 
of Parliament, on May 11, when the 
motion on no confidence was discus-
sed in the House, speaking on behalf 
of my party I had requested the gov-
ernment that they should take steps 
to order a judicial inquiry into the 
Agra incidents, I also raised the F«nV 
nagar issue and requested the govern-
ment to normalise the matter. The 
Pantnagar problem now stands settled.
1 had informed the House that if 
government failed to settle these mat-
ters before the end of May. I will be 
forced to go on fast to get these de-
mands conceded.

on May 19 I again wrote to the Prime 
Minister reminding him of my request 
and informing him that on any day 
after June 1 I will be forced to go 
on fast on the above issue. I only gat 
an acknowledgement from him.

On July 12 I again wrote to him 
but his reply was disappointing. He 
wants me to be satisfied with a  depart-
mental enquiry which the UP govern-
ment ha* ordered and is to be conduc-
ted by an IAS officer. I cannot accept 
this. Should I try to explain to you 
the difference between a judicial en-
quiry and a departmental one?

Sir, the situation in Agra even 
today is very grave. I have recently 
visited the city. The atmosphere of 
terror persists. At every corner there 
is armed policeman. In the affected 
areas, the CRP still remains. Bands 
of policemen roam the streets strik-
ing terror among the population. 
They are a constant reminder of the 
brutality they had perpetrated on 
May 1 and are warning to the in-
habitants that they can do so again.

Let me in brief narrate the inci-
dents of police atrocities in Agra:

On April 14 on Ambedkar’s birth-
day the Jatavs of Agra took out a


